
ACT No. XVlI OF 1942. 

(Reo6ived the assend o f  the Governor General on tile 
30th March, 1942.) 

An Act further to amend the Indian ' Companies 
Act, 1913. 

W BEREAS it is expedient further to amend the Indian 
VII of 1018. Compa.nies Act, 1913, for the purposes hereinafbr 

appearing ; 

I t  is hereby enacted as follows :- 

1. This Act may be called the Indian Companies sh,*tltl, 
(Amendment) Act, 1942. 

~11oflv18. 2. Section 64 of the Indian Companies Act, 1913 (here- 
inafter referred to as the said Act), shall be omitted. VII of 1gi8.  

3. In  seotion 153 of the said Act, for sub-se~tion (6)  Amendment of 
the following sub-section shall be substituted, namely :- i7$%:2 

1913. I ' (6) I n  this section the expression " company " means 
any company liable to be wound up under this 
Act and the expression " arrangement " includea 

l 

a re-organization of the share capital of the 
company by the consolidation of shares of Werent 

I 
classes or by the division of shares into shares I 
of Werent classes or by both those methods, 
and for the purposes of this mction unsecured 1 
creditors who may have filed suita or obtained 
decrees shall be deemed to bepf the same class 
as other unsecured creditors.' 
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